
Central Administrative Tribunal
principal Bench, Neu Delhi.

O.A.1972/1993

M.P.2869/1993

New Delhi. This the 28th Day ef Tebruary 1994
q.K. Dhar-| "-• rhairinan(3)

Shri P.T. ThirimenqaNam. WemberCft)

1. 3mt Bima Deui Ub/.f Late Shri Lakh Ram
2. Omaati Devi O/D Late Shri Lakh Ram
r/Q Quarter Ne.G-387, Srinivasapuri Applicants
Neu Delhi — 65.

By Aivecate Shri V.P. Sharma
Versus

1 Union ef India Threugh r_
tHinistry ef Heme Affairs, Gevt ef India
Neu Delhi.

2, The Director
Hin.i Taa^hing Scheme flffairs. -
Rastra Bhasa Dept, ^ n-ihi
CGO Complex, Lodhx Road, Neu Delhi.

3, The Deputy Directcr (North)
Hindi Tsaching Scheme

ffiayoor Bhavan, Neu Delhi.

4. The Lstate Officer ..
Director of Estate, Govt of India

Nirman Bhavan, Neu Del i. Respondents

By Advecate Smt Raj Kumari Chopra
fi R D E R(Or a 11

' c 1/ riHssn VicoCha i r man v_D_)_
Shri nt"=i<-Lf:B S.K. upaon, uxcb — *— ...

/ 1. One Shri Lakh Ram, Upper Division Clerk died in arne
Applicant N..1 Smt Birme Deki is hie wi-.u an- applicant N..2
Kumari Omaati Devi is ene ef the daughters ef late Shri Lakh
Rem. The applicants are aggrieved by the cammunicati.n

V) dated 29.10.93 &i the Deputy Director cencerned that the
^ applicant N..2 is net entitled te be given asuitable

employment on compassionate grounds.
2. Acounter affidavit has been filed on behalf of the
reap.ndente. In it, material averments ar, thsss. The sen
ef the applicant N..1 is already emplayed in Grdup 'O'.
The family has agricultural land to support it. The
applicant Ne.1 has received substantial amount t.uards
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family pensien etc. The decsasail G.v/t servant did not //^
leave his family in indigent circumstances. To the reply,-
a cpy af the communication dated 3.10.91 by the Deputy
Director to Director is annexod. Perusal of the said

decument indicates that the Deputy Director visited the

village of the applicants and discovered that the family
of the deceased possessed 3 acres of land. This land,
according to the report, is fertile and has got irrigation

facilities. The report concluded that the family is

not suffering from any financial crises.

3. The impugned order does not record any reason. It

merely states that it has not been found feasible to give a
compassionate appointment to applicant No.2. The impugned

erder has to be intrepretted in its ©un light. It can

neither be complimented nor supplemented by evidence

ali-unde. The order is not sustainable.

4. The Director shall pass a fresh order after taking

into consideration the case of the applicant. He shall

give an opportunity to the applicant No.1 to meat the

contents of the said report of the Deputy Director, if he

intends to rely upon the same. He shall record reasons

in support of his er^er, if he declines to accept the

request of applicant No.2 to give her an appropriate

appaintment on compassionate grounds. He shall complete

this oKorsioe within a period of six weeks from the

rocoipt of a certified copy of this order. He should

eommunioato his decision to applicant No.1 within a

period of 10 days of passing his order.

5. It appears that on fa,9.93 the applioant made a

ntatien to the Secretary eoncerned. Thisrepr ese

represen'
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bar af iimitatian will nat came in the way af tha

applicant.

6, The applicant ahall hav/e tha liberty ta niat<e a

freah rapresontatian ta the Directar,

7. Uith thesa biractians, this applicatian ia bispcseb

af finally. There shall be na arber as ta casts.

* p. 3.^-^
(P.T.THIRU\/£NGADAI»|)
namber(A)

(S.K. OHAON)
Uiea Chairman(3)


